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NAME OF THE COMPANY: M/s. Kamal Corporation Pvt. Ltd. & Ors. Vs. M/s Vavasi
Telegence Pvt. Ltd. & Ors.
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ORDER

Learned Counsel for the petitioner is present. Mr. Simranjyot Singh representing the learned counsel for
the respondent states that the Learned Counsel for the respondent is out of Delhi and,therefore,the

matter may be adjourned. Taking into consideration the submission of Mr. Simranjyot Singh the matter

is adjourned.

List on 14.09.2016 for further arguments.
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